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the colleges per annum for "undertaking the
women's studies programme.

UGC has informed that the Commission had
set up a Committee to review the functioning
of the women's studies centres/cells. The
recommendations made by the Review Com-
mittee will be considered by the UGC Stand-
ing Committee on Women's Studies and
appropriate action on the matter will be taken
by the Commission keeping in view the
availability of financial resources.
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to Questions 40

Bankruptcy of Group Housing Societies
in Delhi

*25S. SHRI VIREN J. SHAH :
SHRI PRAMOD MAHAJAN :Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government's attention has
been drawn to the news item which appeared
in the Pioneer of July 23, 1993 regarding the
likely bankruptcy of 18 Group Housing
Societies in Delhi which are running into a
loss of about Rs. 3.56 crores;

(b) what are the details in this regard;

(c) the names of Co-operative Group Hous-
ing Societies which have been allotted land by
D. D. A. and the area of land allotted to each
society and the amount paid by each Society
toD.D. A;

(d) what is the balance amount due from
each Society, and

(e) what steps Government have taken/
propose to take to help the members of these
societies who have been cheated and de-
frauded ?

THE MINISTER OF URBAN DEVELOP-
MENT (SMT. SHEILA KAUL): (a)
Yes,

Sir.

(b) The Registrar Co-operative Societies,
Government of National Capital Territory of
Delhi has reported that 22 group housing
societies had made a total deposite of Rs. 346.
09,485/~ with the Parish ad Co-operative Bank
Ltd. which the Bank failed to repay on
maturity/demand.

(c)and (d) Details of Societies among the
22
referred to in (b) above is as per Annexure.
[See
Appendix CLXVIII Annexure No. 37]

(e) The Registar, Co-operative Societies has
since superseded the Board of Directors of the
Parishad Co-operative Bank Ltd. and an
Administrator has taken over charge on 9-7-
1993. Efforts are being made by the
Administrator to recover overdue loans for
making payment to the depositors, including
group housing societies.

Theft of Books and periodicals from
National Library, Calcutta

*256. SHRI SUKOMAL SEN: Will the
Minister of HUMAN  RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a huge number of
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books were stolen some time back from the
Slavonic Division of National Library,
Calcutta;

(b) whether it is also a fact that though the
culprit was caught red-handed nothing has
bam dene to retrieve the books;

(c) whether it is a fact that some valuable
periodicals were also stolen from the library;
and

(d) whether any enquiry Committee has
been set up to investigate these thefts and if
not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE  DEVELOPMENT  (SHRI
ARJUN SINGH): (a) Four books from the
Slavonic Languages Division and 51 books
from the Romance Languages Division were
stolen.

(b) No, Sir. The culprit was caught and the
book ware retrieved from his residence.

(c) Yea, Sir. Three issues of periodicals
wen stolen.

(d) No, Sir. No action could be taken
against the culprit because he committed
suicide on 21st October. 1991.
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Built up Area In Raj Nagar, Palam
Colony

*258. SHRI RATNA BAHADUR RAL
Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether there is any proposal under
Government's  consideration ~ for  de-
notification of acquired and built-up area of
Raj Nagar Part-1I, Palam Colony, New Delhi
for the purview of the award of acquisition;
and

(b) if so, the details thereof?

THE MINISTER OF URBAN DEVELOP-
MENT (SMT. SHEILA KAUL): (a) No, Sir.

(b) Question does not arise.

illegal Occupation of a Khasra in
Village Ladho Sarai

#259 SHRI JAGMOHAN: Will the Minis-
ier of URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that Khasra No. 166
measuring about 46 Bighas In the village
Ladho Saral in Mehrauli belongs to the D. D.
A;

(b) whether the land use of this area is
green and is very near die Quatab Minar and
other historical monuments;

(c) whether this land is being illegally/
unauthorisedly developed/sold in total viola-
tion of the laws on the subject:

(d) whether-it has come to the notice of the



